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BEIORE THE NATIONAL COMPANY LAWTRIBUNAL, MUMBAI BENCH
CP No.; 1853252/NCLTA4BA{AH/2018

Bank Account/s if fieezed shall get defreezed and to be operated by the Petitioner

Company.

15. This Petition bearing No.l853/252,NCLT,MB/2018 is, therefore, disposed of on the

terms directed above. The Leamed RoC shall give effect of this Order only after

perusal ofthe Compliance report ofcost imposed. The Company is directed to file all

the required documents and shall fulfiI other relevant statutory compliances within 30

days ftom Restoration ofits name in the Register ofCompanies maintained by RoC.

16. Ordered accordingly. To be consigned to Records.

Dated:03.09.2018 M. I( SHRAWAT
MEMBER (JUDICIAL)
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